
PUNJAB VIDHAN SABHA SECRETARIAT 
NOTIFICATION 

The 25th March, 2021 

No. 5-LA-2021/ -The following Order by the Governorof Punjab,

dated the 24h March, 2021, is published for general information- 

gaH 

3T03 Afkus ? mgde 174 awa (2) et 

feqz HST de* (AHE) HHa4, A fa feHE f+st 10 

HEfors atsT fapy Ht, oT aae TI 
tt. fitu Je$3, 

24 HO, 2021 

ORDER 
IN EXERCISE OF THE POWERS CONFERRED 

UPON ME BY VIRTUE OF SUB-CLAUSE (a) OF 
CLAUSE (2) OF ARTICLE 174 
CONSTITUTION OF INDIA, I, V.P. SINGH BADNORE, 
GOVERNOR OF PUNJAB, HEREBY PROROGUE THE

OF THE 

FOURTEENTH (BUDGET) 
FIFTEENTH PUNJAB VIDHAN SABHA WHICH WAS

SESSION OF THE

ADJOURNED SINE-DIE AT THE CONCLUSION OF 
ITS SITTING HELD ON THE 10 MARCH, 2021. 

CHANDIGARH: 
THE 24 MARCH, 2021. 

V.P. SINGH BADNORE,
GOVERNOR OF PUNJAB."

DATEDCHANDIGARH: 
THE 25 MARCH, 2021. 

SHASHI LAKHANPAL MISHRA 
SECRETARY. 

No. 5-LA-2021/_SK dated Chandigarh, the 25h March, 2021. 

Superintendent Punjab Vidhan Sabha 

Chandigarh 
Copy forwarded for information to -

1. The Chief Secretary to Government, Punjab, Chandigarh; 

2. All Additional Chief Secretaries/ Financial Commissioners 
Secretaries Administrative Secretaries to Government, Punjab, 

Chandigarh; 

Principal 

3. the Principal Secretary to Hon'ble Chief Minister, Punjab;

4. The Principal Secretary to Governor, Punjab, Chandigarh; 

P.T.O. 
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5. The Principal Sccretary to Government, Punjab, Department of 

Parliamentary Affairs, Chandigarh (with 4 spare copies) with reference to 
his Department's letter No. 1/3/2017-3E/234, dated the 22 March, 
2021; 

6. The Chief Electoral Officer and Secretary to Government, Punjab,
Election Department, Chandigarh (with 4 spare copies),

7. The Legal Remembrancer and Secretary to Government, Punjab,
Legislative Department, Chandigarh; 

8. The Secretary-General, Rajya Sabha, Parliament House, New Delhi- 

110001:

9. The Secretary-General, Lok Sabha, Parliament House, New Delhi-110001 

(with two spare copies);

10. The Secretary to Government of India, Ministry of Parliamentary Affairs,

92, Parliament House, New Delhi-110001; 

11. The Secretary, Government of India, Department of Legal Affairs,

Ministry of Law, New Delhi; 

12. The Secretary, Election Commission of India, Nirvachan Sadan, Ashoka

Road, New Delhi-110001; 

i3. The Secretaries to all State Legislative Assemblies/ Councils in India;

14. The Deputy Secretary to Government of India, Ministry of Home Affairs,

(Political I (A) Section), New Delhi - 110001; 

15. The Under Secretary to Government, Punjab, General Administration (By
name) with 180 spare copies for distribution amongst the various Branches

under the Administrative Secretaries; 

16. The Librarian, Lok Sabha Secretariat, Parliament House, New Delhi 

110001;

17. The Director, Information and Public Relations, Punjab, Chandigarh; 

18. The Incharge, United News of India, Building No.6, First Floor, Sector-

42, Attawa, Chandigarh- 160036; 

19. The Incharge, Press Trust of India, S.C.O. 78, First Floor, Sector 47-D, 
Chandigarh; and 

20. All Press Correspondents stationed at Chandigarh. 

man 
sUPERINTENDENT, 

for SECRETARY. 



(teurs HAT) 

:5-se-2021/_SL6 

Ha3T 

25 HTOE, 2021 

HHT5/HASt , 

3FT 3T73 Heus mGEE 174 e as (2) et gu aH (8) gT 

aHu»s* aremi rasint et raa asè ie fAst 24 HTs, 2021 JaH 

feqrs H3T (EHE) HHTOTH,

fi+3t 10 HTTE, 2021 natHT Et Hafds i aet AT, Gorga t faar 

(I have the honour to inform you that in exercise of the powers 

conferred upon him by virtue of sub-clause (a) of Clause (2) of Article 174 of the 

Constitution of India, the Governor of Punjab by an Order dated the 24h March, 

2021, has been pleased to prorogue the Fourteenth (Budget) Session of the Fifteenth 

Punjab Vidhan Sabha which was adjourned sine-die at the conclusion of its sitting

held on the 10 March, 2021.)

Superintendent 
Punjah Vidhan Sabha

Chandigarh 

feHETHYT36, 

2S-3.21
Ho3T 
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